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Od&_N,.lciatcd 0406-2003, 

Applicant having faced the ordeL of t.ansfer fr 

Cuttack Bch of the Income -Tax Appellate ftibunal t 

Mumai 3ch of the Income Tax Appellate Tribunal(der 

ñexure..2 dated 12.9.2002 of the present Original 

Aplicati.n) had initially, moved this 2riounal in C.A. 

NO.824/ 2002 which was disp4sed of in order. dated 

2003 giving ileerty t. the Applicant to move 

authority (i.e. President, income Tax Appe1lat rrib.nd., 

MumDai) v&itilating his grievances in regard to his transfer. 

As it appears, the President of the Income-tax Appellate 

Tribunal, itimbai (Re&.fldent  NO. 1) considered the grievances 

of the Applicant and rejected the repres&itati.n of the 

Applicant for his rettion at Cuttack 3ch of the I.T,.1.T, 

in order dated 28.02.2003(Arrnexure5). Again the Applicant 

challenged the said order of rejection dated 28.2.200. 

in 0.A.N..115/ 2003. The said original Application was 

n 5-3-2003.up.n hearing the arti. 

ectin dated 28-2-C3 was, extacie 

speakinc one, &holding that the same is not sustaineD Ic i 

the eye  of law, the matter was again remitted back to tiie 

Frsident of the Income Tax  Appellate TriDuflal,trrioai 

espondent No.2)for giving a fresh l.ok int, the matter 

personally and pass a reesed and speaking •rder.Appartly, 

pursuant to the order of this '2riDunal, the presidt of the 

Income Tax Triøunal considered the grievances of the 

p1icaflt and due to exigcies of service rejected the 

prayer of the Applicant for his rettien at  Cuttack Ande.r 

nreure..6 dated 2432OC3 n1 acc.rdinclj t:.e ap.i icant 



1 

'If 

Cofltd .... Order NO.1, dated 04-04-2003. 

was relieved under Anne ure7 9ated 31.3.2003 from the 

pest of Sr.P.,ef the I.T.A. . Oitt 	.enailing him t• 

join at his new pl.ce of posting at r41rr*ai.Agein in t:i 

third journey, the applicant has cha1liged the said 

order of rejecti.n under nexurs..6 dated 24.3.2003 unIier 

Section 19 of the Administrative TriOunals Act,1986, 

Heard the Applicant in person and Shri ?i.IçB,se, 

Learned SiOr Standing counsel itbeni.n SfIndia; 

on whom a copy of this Original Application has been 

served and perused the records. 

It is an admitted fact that transfer is an 

incidit of serQe and the Applicant is holding a post 

having all India transfer liabilit. It also reveals 

from the order of rejection dated 24.3.2003(nexure..6) 

that the applicant was posted t, thc, Murni 2 ch of 

I.TA,P. in the intert of the 	rnth triticn 	nt 

No.1 has also given elaborate reasn of the transfer 

of the Applicant from cutta:k Bch to rimbai Belch of 

the I.Z.A.T. Law is well settled that in a matr of 

transfer the Scope of intecferice of the Tribunal is 

very limited, oecausc the authorities are cGmetit to 

decide who should be £*sted where.In the said premises, 

we are not inclined to admit this original Application 

and this Qiginá1 Applicatiofl is accordingly dismissed 

at the stage of admission oeing did Of any merit; by 

le vi14~ng the parties to bear their •w cests. 

	

(MANORANJAN 	ri 
 

ViCAhirm.,i 	 Mener(Judicia]) 


